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1990 un<tor sub-section (6) of 
•action 3 of the Essential Com- 
modltiM Act, 1955. [Ptacad in 
Library 5m  No. LT— 1250/90]

12.471/2 hr«.

MESSAGE FROM RAJYA SABHA

[Englisf^

ADDITIONAL SECRETARY: Sir. I have 
to raport the following message received 
from the Secretary General of Rajya Sabha:*

*ln accordance with the provisions of 
rule 111 of the Rules of Procedure and 
conduct of Business in the Rajya Sabhn. 
I am directed to enclose a copy of tiie 
Governors (Emoluments, Allowances 
and Privileges) Amendment Bill, 1990, 
which has been passed by the Rajya 
Sabha at its sitting held on the 20th 
August, 1990.’

12.48 hrs.

GOVERNORS (EMOLUMENTS, ALLOW
ANCES AND PRIVILEGES) AMEND

MENT BILL

As Passed by Rajya Sabha

[EngBsh]

ADDITIONAL SECRETARY: Sir, I lay 
on the Table. Tha Governors (Emoluments. 
Allowances and Privileges) Amendment Bill. 
1990, as passed by Rajya Sabha.

SHRI JANARDHANA POOJARY: 
(Mangalore): Sir, I am on a point of 
order.

{M enupthns)

MR. DEPUTY SPEAKER: Mr. Poojary, 
now you can raise your point of order.

{Interrufahns)

SHRI YADVENDRA DATT (Jaunpur): 
Sir, I also want to raise a point of order.

MR. DEPUTY SPEAKER: I will hear 
your point of order also. Now, Shri Jan- 
ardhana Poojary to speak.

SHRI JANARDHANA POOJARY: Sir. 
the hon. Member Shri Basavaraj has given a 
notice in connection with the price or coco
nuts. Ha has t>een trying for the last three 
days w know about it... {Interruption  ̂ He 
Y 48 given notice. In spite of that, he has not 
got any ruling.

MR. DEPUTY SPEAKER; This is not a 
point of order.

(Inten^jthns)

MR. DEPUTY SPEAKER: I have heard 
your point of order.

{Intempthns)

SHRI YADVENDRA DATT: I am raising 
a point of order under Rule 46. The point is 
that my question No. 198 coukl not be an
swered today. It is avery important question. 
The aim of the questton is howto bring down 
the prices and control the market. Through 
you, Sir, I appeal to the hon. Ministerto make 
a statement as far as this point is concerned. 
Please allow us.

MR. DEPUTE SPEAKER: Let me see 
which rule you are referring to. Then, I will 
give the ruling on that point. What is it which 
has t>een vtolated?

SHRI YADVENDRA DATT: I am quot
ing rule 46.

MR DEPUTY SPEAKER: What is it 
that he has vtolated?
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SHRI YADVENDRA DATT: My ques
tion No 198 has not been answered. The 
proviso to rule 46 says:

“ Providedthat aquestion not reached
for oral answer may be answered after 
the end of the Question Hour with the 
permission of the Speaker if the Minis
ter represents to the Speaker that the 
question is one of special public interest 
to which he desires to give a reply.*
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other measures to conserve 
petrolewn products

Sir, I beg to present the Ninth Report (Hindi 
and English versions) of the Estimates 
Committee on Action taken by Government 
on the reoommendattons contained In the 
Sixty-Sixth Report of the Committee (8th Lok 
Sat>ha) on the Ministry of Human Resource 
Devekipmerrt (D^artment of Educatton) 
University Grants Commission.

So, my questton has to be answered.

MR. DEPUTY SPEAKER This is a 
matter of discretion.

(Interruptions)

MR. DEPUTY SPEAKER: I have given 
the ruling.

SHRI G. S. BASAVARAJ (Tumkur): For 
the last three days. I have been waiting. I 
have given a notk». {Interruptions)

MR. DEPUTY SPEAKER: You cannot 
bring it now. I wHI help you later on.

12.50 hrs.

COMMITTEE ON PRIVATE MEMBERS’ 
BILLS AND RESOLUTIONS

Eighth Report

[English]

SHRI SIVAJIPATNAIK (Bhubaneswar) 
Sir. I beg to present the Eighth Report (Hindi 
and English versons) of the Committee on 
Private Members' Bills and Resolutions.

12.501/2 hrs.

ESTIMATES COMMITTEE 

Ninth Report

[English]

SHRI HANNAN MOLLAH (Uluberia):

12.51 hrs.

STATEMENT BY MINISTER

Restrk:tion on use of Government 
Vehicles and Certain other Measures to 

Conserve Petroleum Products in the 
Country

[English]

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE)- As the Hon. Mem- 
tters are aware, the situation in the MMdle 
East is likely to affect availability of petro
leum products. Internatbnal prkses are also 
likely to be adversely affected. This will put 
pressure on our Balance of Payments. For
tunately, when t>efore the Middle East crisis, 
the Government had already initiated action 
to reduce the rate of growth of oil consump
tion and create awareness in the country 
regarding the need to conserve petroleum. 
Thus, certain measures were announced in 
the Budget and also later by the Ministry of 
Petroleum. After unbrklled growth in oil 
consumption and imports in the past three to 
four years, it was expected that actual suc
cess in reducing the consumption wouM 
take some time.

The sHuatton In the Middle East, how
ever, makes it imperative that we now re
inforce our determlnatbn to reduce con- 
sumptbn of oil products, and do so immedi
ately.

We can cope with the present situatton 
If all of us together agree to make a small 
sacrifice. As part of a programme for curbing 
the demand for oil, it has been deckied that


